
CWTRHL HIMNI strati VE TRIRIHaL PRINCIPAL BENCH
ff. ft.No. 136/98

IN

0, A.No, 447/93

Neu Oelhl: this the ^ day of Hey,1999,
HON'BLE riR.S. R.A01GE, VICE CHaIWANCa).
HDN *0LE NR. T.N ,3WaT, ET.S ER(3 )

Wrs. Neelaii Bala Kapoor ^plicsnt.
(By Aduocate: Shri \/,P • Binghal)

\fe rsus

Union of India through

1, Ths Secretary  to the GOI,
Departnentof Economic Affairs,
ministry of Finance,
Nau Delhi,

2. The Secretary to the GOI,Department of   Personnel & Training,
ministry of Personnel, P jA Pensions, ^
N0U Delhi, Respondents#

(By Advocate, Shri P, H, Ram chan dani).

0 RQER

M^N'BLE MR. S. R. ADIGF, UICF CHAl F?) an (a) ,

Heard both sides,

2, There is no      denial in to the 0rejoinder A^
   to inrespondents' contention their reply^that

as the benefit under the Award implemented by

Go vt, v/ide 0,m, dated 13,4,88( uhile applicant

seeks benefit of ) was available only to a direct

recruit ass tt, of an earlier Asstt, Grade Cxam,

 v/isra-vi® a junior  from a later Asstt, Grade EXam,^arid

ac bo til applicant as well as Shri N, K.Gupta uere

appointed on the basis of the same Asstt, Grade EXam.

  o f 1 974, appl i can t uas not entitled to the benefit of

the Ausrd^and  as the anomady  uas not due to  the direct
application of FR 22 her case uas not covered by

the normal rules.
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 3. Despite that, re pendents by their
O.r. dated 9,10.96    (Annaxure-l) decided to extend
the benefits of their G.r^. dated 13.4.88 to c^ses

 uheft the juniors and seniors  had bedi recruited
on the basis of the same Asstt.   Grade inExam.,

consequence of uhi ch respondents by order dated
 19^3.98 stepped up applicant's   pay equal to that

draun by  Shri N.K.Gupta u.e.f. 1.2.91  and have
also granted arrears from 8.10.96.

4. /^pli cant's   counsel has argued that arrears

are adnissible from 1.2.91 itself and has relied on

the Tribunal  *s o rde r dated 7.  4. 94 in    0 A No. 9 4B24a/

V.P.Singhal Vs. UOI  & 0 rs., but e« notice that

applicant had not prayed for arrears in the Oa»
Mar

      and such a ground incannot^be urged an RA  > the
scope  and ambit of which is defined''V section 22(3)
(f)  aT Act read uith Order    47 1Rule (PC.

5. The Ra is therefore dismissed.

(t.n.bhat )
pietiberCo)

/ug/

//VljoUQt^
(s.   R. aMGE 9

VICE CHaIFTIaNCa)
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